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'On going through the pleadings and reply which is placed on record, respondents have not
denied the fact that judicial proceedings have not been instituted, therefore,- writ petition filed by
petitioner is disposed off directing respondents authorities to make payment of full pension and
pensionary benefits to petitioner and State Government will be at liberty to proceed against petitioner
as per statutory provisions provided for withholding of pens'ion if petitioner is convicted. With aforesafd
direction, writ petition is disposed off. | ‘
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